
















































12. 

5. As per the stack monitoring for the boiler or 2 [FH conauctea on 

26.09.2023, the value of SPM - 149 mg/Nm? is exceeding the prescribed 

Board's standards. 

II. The industry representative informed that, they will complete the biological ETP 

and operate the same within one month time. They received the materials to 

provide fixed pipelines for transfer of chemicals and same will be completed 

within 10 days. They raised the Work Order for LDAR Study and same will be 

submitted within one month. Further, they requested the Board to give time for 

installation of APCE to the 2 TPH coal fired boiler as they are proposing to install 

new boiler with new APCE as part of CFE Expansion. 

III. The RO-Nalgonda informed that, the industry is complying with the major 

conditions. 

Iv. During the meeting, the Committee also noted the following: 

a) 

b) 

Sri Vaspari Lingaiah and others of Anthammagudem (V), Jublakpalli (M), 

Yadadri Bhuvanagiri District has filed a OA No.108 of 2023 before Hon'ble 

NGT (SZ) regarding water & air pollution caused by the private 

respondents (M/s. Shree jaya Labs & Vineeth Labs) and praying the 

Hon'ble NGT to decide whether the compensation paid by the RDO and 

private respondents is sufficient with the loss caused due to pollution by 

the private respondents (M/s. Shree jaya Labs & Vineeth Labs). 

Sri Vaspari Lingaiah and others of Anthammagudem (V), Jublakpalli (M), 

Yadadri Bhuvanagiri District has also filed another case (number not yet 

given) before Hon'ble NGT (SZ), Praying for Compensation, Prosecution 

against the private respondent industries and Appoint Joint Committee 

consisting of CPCB, IICT, Hyderabad, ICAR, Delhi or any Agriculture 

Research Institute to assess the reasons and quantum of loss caused to 

~ the Applicants and also for suggesting restoration measures. 

c) 

d) 

The Board vide order dated:27.06.2023 issued directions to the industry. 

The Board already addressed a letter dated: 27.06.2023 to the District 

Collector with a request to constitute a Committee for assessment of crop 

compensation and the compensation may be awarded to the affected 

farmers. 

After detailed discussions, the Committee recommended to re-inspect the industry 

along with Task Force Committee Member after one month to verify the compliance 

status, shall collect the 6 samples of water & soil within the radius of 100 meters 

from the industry. The committee also recommended to issue show cause notice to 

the industry with certain non-compliances. 

WHEREAS, after careful consideration of the material facts of the case, based on the 

recommendations of the Task Force Committee the Board hereby issues show 

cause notice for following non-compliances: 

1. The industry has not conducted LDAR study to rectify the repairs to 

control odour nuisance. 

The industry has not provided sub cooler condensers system followed by 

activated charcoal bed to the vents of the scrubber attached to the ATFD 

to control odour nuisance. 

The industry has not provided proper cooling / chilled water circulation to 

the condenser attached to the scrubbers of the production blocks. 

Perceptible odour observed at production blocks. As per the VOC readings, 

odour was persistent in the industry. 

As per the stack monitoring for the boiler of 2 TPH conducted on 

26.09.2023, the value of SPM - 149 mg/Nm? is exceeding the prescribed 

Board's standards.



In view of the above, you are hereby directed to SHOWCAUSE as to why 

action should not be initiated against your industry under section 31 (A) of Air 

(Prevention and Control of Pollution) Act 1981 (as amended by Act 47 of 1987) for 

violating the Consent conditions and directions of the Board and for causing air 

pollution in the surrounding areas. 

Your reply on the above issues shall reach to the TSPCB, Head Office, 

Sanathnagar, Hyderabad within 15 days along with supporting documents from the 

date of receipt of this notice, failing which the Board will initiate necessary action 

against your industry under the provisions of the Air (Prevention & Control of 

Pollution) Amendment Act, 1987 in the interest of Public Health and Environment. 

sd/- 

MEMBER SECRETARY 

To 
M/s. Vineet Laboratories Ltd. 

(Formerly M/s. Ortin Laboratories Ltd.), 

Sy. No. 300, Malkapur (V), 

Choutuppal (M), 

Yadadri Bhuvanagiri District. 

Copy to: 

1. The JCEE, TSPCB, ZO, RC Puram for information and necessary action. 

2. The EE, TSPCB, RO, Nalgonda for information and necessary action 

3. Concerned File. 

//T.C.F.B.O// 

il 
Senior Environmental Engineer 

§ (Task Force - UH-IV) 

This Order has the Digital Approval by the Member Secretary. 
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